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Customs Appeal No. 42372 of 2013 
 
 
 

FINAL ORDER No.40625/2023 

 

ORDER : Per Ms. SULEKHA BEEVI, C.S. 

 

Ld. counsel Ms. V. Pramila appearing for the appellant submitted 

that the appellant is no more and has produced the death certificate. 

Appeal is dismissed as abated in terms of Rule 22 of CESTAT 

(Procedure) Rules, 1982. 

 

(dictated and pronounced in court) 

 

                  sd/-                                                           sd/- 

(VASA SESHAGIRI RAO)                         (SULEKHA BEEVI C.S.) 

  Member (Technical)                                       Member (Judicial) 
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